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vriginal ap:lication No. 270/1332.

. Herist Chlandra Ar2licert
veilsus
union of Iniia & otl:rs - Respontents.

Hon; Mr., Justice J.C.8riveictova, V.C.
Hon. rir. X. Jpayya, + Ni. »meEmMbar.

(Hon, lr, Suscice U.C.Srivastava, V.C,)

fha ap.licent is a permanent Postal Assistént

at LucCknow. In theyear 1978 £>r promotiun c.ainst 1/3ru

" quota Of L.S.u.,he cualified in the same, He ncayed
tr &t tre resgonuents be .izecte:r to srotesct thz positiv-

' an. emoduments (Pay an& allowd@nces) Jdraswn Dy the apnlicaent

. . . . i
arme. to ucomote himt the HaGecoll Gre e from a { ate

2L12r to or least tie sene Jate fromwlicr the
officials junior tolim inthe L.S.G.l.ave pee~ »rrémoted
with all cornsequential bznefits an. nct to listurb him
from tis srecert post £ S.2.0t., Dlgipur whe.e he bas
not completed Fis tenure so far,

2. fhe grievanCe ot tie a:.licant 1s that tie

jurior persons to him wete Dromotz. arme the applicent

even bein¢ senior in the Livicion ag well as in the circle
Ylag been

l.es been supe.sedz. an: the relief/grants: to othars
an: that the regronierts Lave lis-.obeyel the oruers

Jascelw by tils Tribunal in Q.4 No.f346/89. e versons

like 8hri JeV.liwsri, KeD. Iliweri anu P.N. Tiweri uho
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ir theyear 1981 have peln promdtew. «¢cording to the
applicat, es & result of promotiom of otl=.s and

su ersessi.n of the applicant his pay an’. al.owances

t.ave be@en refuced without any show cause or op_ ortunity
of hearing given to him,

3. It asre~rs thratue xinietryof comrunication
viue let ‘er Zated 20.5,.92, a cosy of wlick ! ag been

vlacel on recorc aldress=d to all Post Master Gererals
ithes been provideed tiatthe'oromdtion uxer 'Biennial
cz.le review irtLoiuce. in this‘s;erﬁment w.e, f,.

1.1C. 1991 can not be equate witt that of regular
sromoti-ns gs this has nob link with t'. availability
0% posts in the i.igher gra.e.' I—ti.e sci. letter it

was also proviceld tnat the placemert oi tle of+icials
in a higiier scale and for that a pre-r cuisite is toet
e should Lave put in 26 yrers o0f service botl dn the
vasis of carre and the next higler cg.re put together
arut he shoulsZ have come to ticz naxt jigiur Calre z: a
result of the 'Tidme boun  one :romotiom sCheme!
introduced«. in ti ¢ Deyartment w,e.f. 30.11.83 i.e. on
completion of 16 y ars of serviCe in the cadrce of

secruitment! Tre Gov: mment scheme is :lso ileced
DzfOore us w ict was igsues after discussiorn witr the
Unions a~~ the scheme amongst otlier things 21> »roviled

biennigl cadlre review oith.e authority who controlle” this

crre of criteria of promotion will be eligible after
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26 yerrs of satis~-fectory si¢rvice a tre rumver o

-osts neeler to beusxgrs 2 to srovise forthe
profotions required imneciately an- or 1.7.92,

1.1.93 and 1.7.93 may #lco k2 worked out. I'te s=econ:

Bienmiesl caure gfeview will cover the period from 1,.1.24

23 31,12.,952n2 sboulchs ~oym]-_ @ % 512 1,1.54, Lre

r=ruire-} number of »osts neefic.t sbe released ir :he
l.alf yearly instalments Jn'1.1.9;, 1.7.94, 1,1.95 and
1.7.95 to »rovife sromati o ﬁg thsose who woul:. leave

comnletel 26 yeirs oOf servicé ontre four crucial “stas

Wwill be accertairz’ =7 . gsanctions reolean=z” in

as ropprietc irstélmerntes 0 tlpt che —:ru otims of
elicible 2€fficials coul. be notifie” O>n Tue “ctes.
rReger_ing special ay/s:«ciel allotsnce it Lirs oeon

PN

ctated trat the sohoclal say/sjecia1l ellowarc s amiesi-

Pla to verious ¢c: Zesg un "er ~raz2time Lour"ccHyu»xir schen

Wwill be ohHr1%dke” uitr tle imylegpe-t-tiom oOf this

screm= wie.f. 1,101991 ¢~ it Ww-e ex, <ozl =t tlose

we > wil? b2 orount- cft - compl=tio~of 26 y s Of
servdde 4.1 L Lik2 over it sp aryi-sr veagesngipilio

ties Yich v <0 lenformed b, che L.S.G. suzrvisor.

fhe imslemststiond€ the scremg is rfled subjece to

et
¥
0

2o fition vt de overetivy strength of che

depestrent wuuld B Xeoe froagery c0 o - maximum extert

\

nOoscible by the ju“icious sCheme f mechanicsetion ari

- - Y
L2go fuC g

computzrisatiom wLogramme i onl er

el

sorting ir Sorting 2f ices Ceovis_ r sank PL1 Post JEfjie~

ACC urnits an? other dyoerstiomg, It ig Fur vz - oovi -
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tr et while tre sromotion inthe firct occasion 1ill

be'in t2rms Of thz ovisting roms ol axisrcicy/cum/

finess supvcemque-t rromotiore will b2 runj.ci to some

stitabl=2 evaluaci.n 20282 427 0 be eveived i

consultati mn w ith the st:»€L side.
4, Subsrrmently, L oin latier L2t~ 30.3.1992
nrovi 27 2ot gle soerdoricy in LSG wil. be the meais

for emiority in HSS IT ¢ g, "rovide” ¢t t the
officiale got~ his 2lfoecrazmp i b o rlids II cre o+ I Mis
toen, 17 tic truomoci o Lo EIo I

LLrfe 1g  —osthomed

for ome Zoasor or b ookhern,big smiority to HE LG

witr
iI woulsZ be alongwith trosg/#tom he is promoteld

subs=zquentlye.

5

with r.levant rules. Ir Casce tlere is any coriustion,
tr.e rules will prevail. ar th2 e lics+t coult not

compdkete 26 y.:cs >f=ervice, he coulw not be given

sromotion. His pay will ve fixecd after consiwcring

the cesse of tie applic nt. So for as seniority is
concerne ., ooviougly tliz parson who is junior in thre
earlier grade will not b= m= e szrior, but anyhow tho

Ja€stion ofreniority is y2t to be wecided en. it is

left tu the Leractment Lo tecise the game in accor &rcd
with the rules. Apnlicatiom ig ¢ispeee.. of with no

orwers as to Ccosts.

Alm. Ivleﬁézpelfv.wya\k/ ' Vice C:i.airmar.

Lucknow: Dated 4.,1.93.

. The question o *eriority is to ke Jecigcel dlong



